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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

.AttR.A 	 199k 

... ... R..'. Y:.f.. 	.4c4t .... ... ... ... ... Applicant(s) 

Versus 

UT, On 	. 9..qL 2. Respondent(s) 

Sr. No. I Date 
	

Order with Signature 

The petitiener in this case is a co*stablo in the 

Railway Pretection Force whichh&s already been categoriesed 

as an armed Force. Therefore Tribunal has no jurisdiction 

to entertain this appliction which may be returned to the 

petitioner's counsel, to be filed before the High Court, 

if so 4dvised. 

Annexures be returned and the original, application 

be retained and the postal order of s.50/- be returned to 

the petitioner's counsel. A copy of this order be made 

available to .D,S.Mishra, learned counsel for the petitioner. 
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